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Office notc as 
Order with Sigl!ture 	 action (if any) 

taken on order 

None appears for the applicant 	
F-!-.v- 

on repeated call nor has there been any 

recuest rnae on Vehalf of the aplic-nt / 

seein adjournment. In the srid premis 

we have heard. Sbri 	 learned 

Senior-  Standing Ooinsel for the Respnd nts 

and TErused the materials available on 

reco rd. 

The applicant having been 

placed 	der suspension filed this Orii(nal 

Application challen-ifiria. the order of 

suspension. 	it is reported by 

Shri tose that the susension order has 

already been revoked .e.f. 4..1997 an 

the services of the applicant have 

alre.dy 'teen reiularised  

to 4.4.1997. Sinri Pose has placed on 

record a 111 ,lemoraniun in support of his 

statement. on the face of the aforesaic3 

statement of Shri Bose, (based on 

instructions received from the epartrneit) 

this Oriqirial Application is accordinc17 

disposed of leavinq the parties to bear 

their own costs. 	 ;L 
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